
IN T1E CL NAL ADM Z. ISTka 1\TE  TP, 3B JN  AL 
CUTrCK BE ICHs CJi?TACK. 

c 	 o xc 	 .89 OF 1998  it 
Cuttacl<,thjs the 29th day of March, 2000. 

Aun Kuuar Singh. 	.... 	 Appi ic ant. 

Vr. 

Union of India & Ors. 	•... 	 Fesponden.!cs. 

OR ZZTRLCTIONS. 

1 • 	w1tIr it be referred tothe reporteL $ or riot? 
2. 	whether it be circulated to all the Benches of the  

Cetral Administrative Tribunal or not? 

(G.N.RASIMHjIvI) 	 (SOMNATH $1) 
1M a R ( uoic Ii) 	 VICE,  - C HA 1MAN 



i 

E tRAL ALMINISTRATIVE mIBuNL 
CUT1ACK BENCi: CIJF2ACK. 

OR3IN_APPLICAT2JN._89 OP 1998 

Cuttack,thi5 tl 29th day of March, 2000. 

CORAM: 
'flE MO 1O J31E MR • SO11NAi SOM,V -a A 1AN 

AND 

THE HOLOURMLL MR .G.N1ASh,BER(JUiCI). 

. 

Arun Kunar Singh, 
S/o .r ihari shankar s izgh. 
ViJl ,/P0:i<Lapurpakari, 
Dist: East Chauparaz(Bihar.) 	 : Applicant. 

By legal prtitioner: Mr.Bijay Kr.Rout .Advocat. 

-Verst. 

1 • 	Union of 2hdia reprented throth the  
Secretary,Ministry of Defence,New D1hi.. 

2. 	Chief Construction Erjirer(R&D)x4w, 
Le fence Rese arch and Development Org arlisat i3xi, 
Ministry of Defence ,West Bloc]c..9, 
1ing-5(flz3 P].00r),R.K.purarn,New De1hi.-66, 

3 • 	Jo mt D ire ctor, 
PMU,C( (R&D) ,MW, 
Proof Gate ,OT Road, 
Ba1are..756 OOl(Orissa); 

* Respondents. 

By legal practitioner: Mr.S.Behera, Additional 

Standing Cbunsel (central) 



ORD E. R 

In thi8 Origin&.. Application.Wgj.9 of the A.T. 

Act,1985, the applicant has prayed for quashing the order dated 

8 • .1997at Annexure). terminating his service as helper.second 

prayer is for a direction to the £&e spondents to reinstate him 

service. 

2 • 	 For the purpose of censidexg this O.A. it is 

net necessary to go into too many facts of this case.It is only 

necessary to note that the applicant has stated that throth a 

process of interview and selection he was appointed as Helper 

on regular basis in the pay scale of Rs.750/- + DA & .cording1y 

he joiid on 10-12.-1996 and continued in service till in order 

dated 8.8.1997 at Anrxure4 his services were terminated without 

any xeason.Appl Ic ant has stated that in the impned order at 

Annex Ure-2 it is mentioned that his services are terminated in 

terms of the order of appo intnent but there is no szh term in 

the order of appo inne fit and that 44 why the appl i-cm t has come 

up in this Original App]. ication with the prayer referred to above. 

3. 	 Respondents in their counter have opposed the 

prayer of applicant.They have denied the averments of applicant 

that he appead at an interview at any point of tlrce before beingi 

selected for the post. They have stated that no advertisement was 

issued arLI no select 1on was made .ppl Ic ant was apo inted on Casual 

basis as a casual I*lper and when there.was no need for his 

engagemeflt,he was disengaged.Respondents have denied the avements 

of the applicant that wh lie he was disengaged his j uniors have 

been retained in service .They ha've on the other hand stated that 

the appli.cait has not mentioned the name of any SUCh junior. 



On the bats of the pleadings of the parties it is clear that 

the applicant was appointed as a Casual Helper*The aVeMments made 

to that effect by the Respondents in the counter have not been 

denied by the .ppl kant .Law is wellsettled that casual workers 

are appointed for casual/seasonal or intermittent nature of work 

and the A utk nt ie $ are at 1 iberty to d ise ngage them who n there is 

r* need for the ir engagement .The only protect ion they have got 

that while facing such disengagement, the principle of last come 

It go has to be followed. In this case the applicant is a Casual 

wozker and his service has been telminated,He has also failed to 

prove that any of his j uniors have been retained in service • 

view of this, we hold that he has not been able to make out a 

case for the reliefs claimed by him.The Oniqinal Application,js 

therefore, held to be witeut any merit and is rejectod.No costs, 

(______,- 	-' 

Z'L?LER(JUIC AT) 
	 (SOMNATH S01) 

KNrVcM. 


